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Abstract of 1~ pf'oceedings of tI£e Oouncil of the GOVe1'''07' General of I"dia. 
tJlJsem1Jled for tile purp088 of rna·king. Laws and Reglllations under the 
provisions of the Act of Parliament 24 ~ 20 Pic., cap. 67. 

The Council met at Government House, Simla, on Wednesday, the 18th. 

July, 1883. 

PRESENT: 

Jlis Excellency the Viceroy and Governor Genera.l of India, K.G., G.H.S:I. , 
G.lI.I.R., presiding. ' 

His Honour the Lieutenant-Governor of the Punjab, K.C.S.I., C.I.E. 
His Excellency the Commander-in-Chief, G.c.:o., C.I.E. 

Major the Hon'ble E. ~  R.A.., C.8.1., C.I.B. 
Lieutenant·General the Hon'bla T. F. Wilson, c.:o., O.I.E. 
'.Che Hon'ble C. P. Dbert, C.I.B. 

The !Jol\'ble Sir S. C. Bayley, K.C .• S.I., C.I.B. 
'.Chit Hon'ble T. O. Hope, C.S.I., C.I.E. 
The Hlm'ble W. W-. Hunter, LJ,.D., ·C.LE. 
The Bonthle J. W. Q,uinton. 

'rha Ho:p.'ble D. G. Barkley. 

BIKRAMA SINGH'S ESTATES BILL. 

The Hon'ble MR. ILBERT movtd that -the Report of the Select Committee 
Dn the Bill to confirm and give effect to an award made by His Excellencs y 
the Viceroy a.nd Governor General regarding certain matters in 'dispute be-
tween'SardJi,r Bikr'ma. Singh aod the Kap4rthhala State be taken into COD.-
,sideration. 

The Motion was put and agreed to. 

The Hop'bIeMr.lL:BERT also moved that; the Bill as amended be passed. 

'l'he Motion was put al!-d agreed to. 

BURMA LOCAL SELF·GOYBRNMENT BILL. 

The HOJl.'ble MR. lLBERf also moved for leave to introduce a Bill to 
amend t4e law relating to Local Self .. ~  in British Burma. He 
said :-

" The Government of India has for IIOme time had under consideration t:he 
~ ~  of ap:!.eoding the I!IolV relating to municipalities in British ~ so 
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, Zl.S to uring it more completely into harmony with those principles of ~ 
government which ,have ~  recently laId nown by the Government of India, 
alld genera.lly adopted inother',provinces., The ~  which ~  a.m' now asking" 
for II'lBVd to introduce bas been prepared for the purpose of making such amend-' 
ments in the existing Municipal ~  for British Burma. ,(Act ',Vll of 1874) as 
are needed for the purpose of giving effect to this object. We ba.ve found it con-' 
venitlUt to ~  '~  ' ~  to introcltioe 'Ya.ri-' 
ous irnprovements in 'matters of mitior, detail, such as arrangement, drafting,., 
and so forth, which the ~  of the 18ol!t eight or nine years ha.a suggested. 

" I do not propose to trouble the Oouncil with any detli.i1ed a.ccount of the 
Bill; the, provisions' cf which are fully explained' in the Sta.tement of Objects 
and Rea.aons. It will be sufficient to refer very shortiy to one or two of the' 
more important alterations which it will make in the law. 

" In the iirst place, the'Local Government is empowered by the Bill to 
include, within the limits of a ~  not merely a to)Vll,'but also any 
tract of country adjoining a town. This provision is ~  to the circum-
stances of the larger seaport towns. but it win eI,lsble a' siD all, towp. to be made 
the n:ucleus of some kind of organiza.tion for ' ~  ~  ~ 

Where the provision is applied. it will be necessary ~  the munici-
pal fund from rural sources. and also to give such " ~  '1I ~  to the 
municipal authorities as will be requisite to en'able them' to' deal 'with rurBI 
question's. Provisions baving these objects, in view ~  accordingly been 
introduced into the Bill . 

.. Then, 8.8 to the constitution of the municipal authority. Under the 
existing law, the municipal committee 'may ~  either elected or aPP?,inted. As' 
a matter ~ ~  1-beliove tlie members of munioipal committees are at 
present:appointed'in everyplace except Rangoon aJld MoulJ;llein. where the 
eleotive system has been recently introduced. Under the Bill. at least three-' 
fourths of the munioipal board. as the authority is to be hereafter called, must 
be elected. except in ~  where the Chief Commissioner is of opinion that, 
no suitahle system of eleotion can be devised. The, chairOlan of a., munieipaI 
board will'be elected, except in placeswhicb the ~  Government excludeS' 
by notifioation from the operation of this rule . 

.. The Bill does not reproduoe the provision of the existing law wbich re-
quires a ~  to maintain out of its funds an 6st.a.bli.'lhment of police., 
Police ~ will now.be, bome by the Government. and a considerable 

~  of money will thus be set free for the purposes of general improvement., 

.. Under the existing Act, the Ohief Commissioner pas e.bsolute power to-
cancel. suspend or limit ,any of the acts. ~  or rules ~  ,a.nymlUlici-
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pal committee. For this power the Bill pt:oposes to substitute a. carefully 
lnodified system of control similar to that established by the Local Sclf-govcm-
ment Bills recently introduced for other provjnce;;. Again, under the exisihlg 
law, the Chief Commissioner 1I8·S full dij;cretionary power to determine by rul" 
the limits wit.h1n which the local authorities are to be .empowered to execute 
public works. 'j'his qiscreti<;>n is limited by the Hi1J, which provides that tIle 
four largest muuicipalities may undertake, of their own authority, works for 
which the estimates do not exceed Rs. 20,000,. and that other municipalities 
may in"like manner und.ertake wOl'ks for which the estimates do not exceed 
Rs. 10,000." 

The Motion was put and agreed t·o. 

,'Ihe Hon'bIe MR. ILBER'l' also introduced the BiIl. 

The Hon'ble MR. fiBERT also moved tbat the Bill and Statement of 
Objects and Reasons be published in the Gazette of India, and in the .B,itisR 
Burma Gazette in Eng Ish and iIi. such other languages as the Looal Govern-
ment might think fit. 

The Motion was put and agreed to. 

EMIGRATION BILL. 

The Hon'ble MR. lLDER'l' also moved that the Hon'ble Sir S. C. Bayley 
be· added to the Sfllect Committee on the Bill to amend the law relating to 
the Emigration of Natives of India. 

I.. 

The Motion was put and agreed to. 

Tbe Council adjourned to Wednesday, the 25th July. 1883. 

SUILA; 

Phe 20th July. 1883. 

D. FITZPATRICK, 
Secretary to the GOrJernment of India, 

LegMlatifJe Depa1"tmcl.1 r 

Qoverulileut of ludia Central Pr'DtiDg <>mce.-No. 6'1 L. D.-20·8·15-60. 




